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ORDER 
 
  The learned counsel for the appellant states that the instant 

appeal has been rendered infructuous, in view of the orders of the 

Regulatory Commission, dated May 18, 2007 and August 24, 2007.   

 In view of the statement of the learned counsel for the 

appellant, the appeal is disposed of as having been rendered infructuous. 

 

 

           (H.L. Bajaj)       (Anil Dev Singh)                            
   Technical Member                    Chairperson 
 
 


